FORM G
INVITATION FOR EXPRESSION OF INTEREST
FOR
DNR INDIA AUTOTECH PRIVATE LIMITED
INVOLVED IN MANUFACTURING OF AUTO PARTS

AT
MIDC WALUJ INDUSTRIAL AREA, CHHATRAPATI SAMBHAJINAGAR,

MAHARASHTRA, 431005
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of

India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

S. RELEVANT PARTICULARS
No.
1. | Name of the corporate debtor along | DNR India Autotech Private Limited
with PAN & CIN/ LLP No. PAN: AAFCD5707P
CIN: U74900MH2016PTC271607
2. | Address of the registered office 1903/1903A, 19t FLC, Haware Infotech
Park Sector 30A, Vashi, Navi Mumbai,
Maharashtra, India, 400706.
URL of website Not available
4. | Details of place where majority of | Industrial property situated at MIDC
fixed assets are located Waluj, Chhatrapati Sambhajinagar and
commercial offices located at Kharghar,
Navi Mumbai.
5. |Installed capacity of main | Not known.
products/ services
6. | Quantity and value of main | As per last available financial statements
products/ services sold in last|for FY 2021-22, total revenue from
financial year operation was INR 9.44 Crore.
7. | Number of employees/ workmen | Nil
8. | Further details including last | The financial statements and other details
available financial statements (with | of the CD can be obtained by sending an
schedules) of two years, lists of | email at ip.dnrindia@gmail.com
creditors are available at URL:
List of creditors is available on the website
of https:/ /ibbi.gov.in/claims/claim-
process/U74900MH2016PTC271607
9. | Eligibility for resolution applicants | Eligibility criteria is mentioned in detailed
under section 25(2)(h) of the Code is | Expression of Interest document which can
available at URL: be obtained by sending an email at
ip.dnrindia@gmail.com
10. | Last date for receipt of expression of | 12/11/2026, till 05:00 P.M.
interest.
11. | Date of issue of provisional list of | 22/11/2026
prospective resolution applicants.
12. | Last date for submission of |27/11/2026
objections to provisional list.
13. | Date of issue of final list of | 07/12/2026
prospective resolution applicants
14. | Date of issue of information |12/12/2026
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants
15. | Last date for submission of |11/01/2027, till 05:00 P.M.
resolution plans
16. | Process email id to submit | ip.dnrindia@gmail.com

Expression of Interest




17. | Details of the corporate debtor’s | Presently, no documents are available
registration status as MSME which confirms the registration of CD as an
MSME.

Mangesh V. Kekre

Resolution Professional

DNR India Autotech Private Limited

IBBI Reg. No: IBBI/IPA-001/IP-P00539/2017-18 /10964
AFA Valid till 31/12/2026

Office No. 607, Chetak Center, Near Hotel Shreemaya, RNT

Marg, Indore (MP) 452001
Date: 28/10/2026

Place: Indore
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e Punjab national bank
punjobnational bank (Govt. of India Undertaking)
Asset Recovery Management Branch(ARMB), Mumbai City(604100)
UBI Tower, 6th Floor, Sir P M Road, Fort, Mumbai - 400001,E-mail: cs6041@pnb.bank.in

POSSESSION NOTICE( For Immovable property)[Rule 8 (1)]

Whereas, The being the Authorised Officer of the Punjab National Bank under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 and in exercise of Powers conferred under Section 13 read with the Security
Interest (Enforcement) Rules, 2002, issued a demand notice dated 03.07.2026 calling upon
the Borrower/Guarantor/Mortgagor, Mohammad Shahzad S/O Mohammad Moti & Lali
Khatoon W/O, Mohammad Shahzad, Ward No-01, Village + Post - Yamsam, Pandaul,
Distt.- Madhubani, Bihar-847234 to repay the amount mentioned in the notice being
Rs.98,23,245.57 (Rupees Ninety Eight Lakhs Twenty Three Thousand Two Hundred
Forty Five And Fifty Seven Paisa Only) as on 02.07.2026 with Further interest and
expenses thereon within 60 days from the date of notice/date of receipt of the said notice.
The Borrowers having failed to repay the amount, notice is hereby given to the Borrower/
Guarantor/Mortgagor and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him/her under
Section 13(4) of the said Act read with Rule 8 of the said Rules on this 23rd Day of October
of the year 2026
The Borrower/Guarantor/Mortgagor in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the charge
ofthe Punjab National Bank for an amount of being Rs.98,23,245.57 (Rupees Ninety Eight
Lakhs Twenty Three Thousand Two Hundred Forty Five And Fifty Seven Paisa Only)
ason 02.07.2026 with further interest & expenses thereon until full payment.
The Borrower Attention is Invited to Provision of sub section {8} of section 13 of Act in
respect of time available redeem the secured assets

Description of inmovable property
EM Of Flat No.1403, 14th Floor, Wing-B, Mayur Co-operative Housing Society, Buldg.
No.17, Kher Nagar, Bandra East, Mumbai, Maharashtra - 400051
Date: 23/10/2026 (P.S. Sivadasan) Authorised Officer
Place: Mumbai Punjab National Bank

SAKUMA EXPORTS LTD.

CIN: L51909MH2005PLC155765,

Registered Office: Aurus Chamber, A 301, Near Mahindra Tower,

S S Amrutwar Lane,Worli, MUMBAI, Maharashtra, India, 400013
Website: https://www.sakumaexportsltd.com/

Email: companysecretary@sakumaexportsltd.com

NOTICE OF EGM
The Extra-Ordinary General Meeting of the Company, will be held
on Saturday, 21* day of November, 2026 at 11:00 A.M. through
Video Conferencing (VC) or Other Audio-Visual Means
(OAVM).
The company is providing the facility to vote by electronic means on
all or any of the business specified in the notice convening EGM.
For the purpose of determining the shareholders eligible to cast
their votes, the company have fixed 14.11.2026 as the cut-off date.
The company has engaged the services of Bigshare Services
Private Limited to provide e-voting facility. The voting period begins
on 18.11.2026 at 9:00 A.M. and ends on 20.11.2026 at 5:00 P.M.
This intimation is also available on the website of the Company,
BSE and NSE. The link of the Notice is:
https://www.sakumaexportsltd.com/investors/announcement/Noti
ce-of-EOGM-21-11-2026.pdf
and can be accessed by scanning Quick Response (QR) code
given below:

FOR SAKUMA EXPORTS LIMITED
Sd/-

(SAURABH MALHOTRA)
(Managing Director)

(DIN: 00214500)
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TECHNOLOGIES

PUBLIC NOTICE
BEFORE THE REGIONAL DIRECTOR,
WESTERN REGION
In the matter of the Companies Act,
2013, Section 12(5) and Rule 28 of the
Companies (Incorporation) Rules, 2014
AND
In the matter of Sciemetric
Technologies India Private Limited
(CIN : U72900MH2009 PTC195506),
having its registered office at 3, Silver
Cascade, 110 AA, Senapati Bapat Marg,
Dadar (W), Mumbai-400028, within the

jurisdiction of the Registrar of
Companies, Mumbai --- Applicant
Company

NOTICE is hereby given to the general
public that Sciemetric Technologies
India Private Limited (CIN :
U72900MH2009PTC195506)
(hereinafter “the Company”) proposes to
make an application to the Regional
Director, Western Region, under Section
12(5) of the Companies Act, 2013,
seeking confirmation of the shifting of its
registered office from its present location
at 3, Silver Cascade, 110 AA, Senapati
Bapat Marg, Dadar (W), Mumbai-
400028, falling within the jurisdiction of
the Registrar of Companies, Mumbai, to
Office No. 1 and 2, Fourhum Center,
Renuka Nagar, Lane No. 1, Urit Nagar,
Warje, Pune-411058, falling within the
jurisdiction of the Registrar of
Companies, Pune, both offices being
situated within the State of Maharashtra,
pursuant to the special resolution passed
at the Annual General Meeting held on
Tuesday, 29 September 2026 at 4.00
P.M.
Any person whose interest is likely to be
affected by the proposed shifting may
deliver or send by registered post his/her
objections, supported by an affidavit
stating the nature of his/her interest and
the grounds of opposition to The
Regional Director, Western Region,
Everest 5th Floor, 100 Marine Drive,
Mumbai-400002, Maharashtra within
fourteen (14) days of the date of
publication of this notice, with a copy to
the applicant company at its registered
office given below.
3, Silver Cascade, 110 AA, Senapati
Bapat Marg, Dadar (W), Mumbai-
400028, within the jurisdiction of the
Registrar of Companies, Mumbai
For Sciemetric Technologies India
Private Limited
Sd/-
Vinod Rameshwar Kanhere
Managing Director
DIN : 10688523
Place : Mumbai
Date : 28.10.2026

IN THE COURT OF SMALL CAUSES AT MUMBAI
R.A.E. & R. SUIT NO. 170/269 OF 2013

1. Mrs. Nirmala Purshottam Sidhpura
Aged 65 years Occupation : Housewife
2. Ms. Hina Purshottam Sidhpura
Aged 36 years, Occupation : Business
3. Ms. Darshana Purshottam Sidhpura
Age : 35 year, Occupation : Service
4. Mr. Dinesh Purshottam Sidhpura
Age : 35 years, Occupation : Chartered Accountant
5. Mrs. Bharti Purvesh Momaya Nee
Bharti Purshottam Sidhpura
Aged 32 years
Occupation : Housewife
all heirs and legal representatives Of late Shri
Purshottam Devsi Sidhpura,
residing at Room No. 2, Building No. 10, Devsi
Shamiji Building, 2"d Kumbharwada, Sant Sena
Maharaj Marg, Mumbai-400004

...Plaintiffs
Versus

1. Mr. Shishir N. Parikh (Full name not known
aged 72 years, Occupation : Business & Service
Carrying on Business and residing at 6-A, Purnima,
2nd floor 20L, Jagmohandas Marg, Mumbai-400036
2. u dbo -ogai-rop "
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Rhoda Shivax Balaporia

Indian Inhabitant of Mumbai

age 87 years, Occ. Housewife

residing at Flat No. 6, 1st floor Kerawalla Bldg.

Jame Jamshed Road, Parsee Colony, Dadar,

Mumbai-400014.

Mrs. Statira Behram Balaporia

Aged 82 years, Housewife,

Canadian National, residing at 9342, Romaniuk

Drive, Richmond BC, V7E5G7, Vancouver, Canada.

Mrs. Armaity Rusy Patel,

aged 80 years, Housewife,

British National, residing at 14, Langley Road,

Elmers End, Beckenham Kent BR3-4AD,

United Kingdom.

Mrs. Amy Darius Vazifdar

Aged 80 years, British National, Housewife,

residing at 17, Andover Road, Orpington, Kent,

BR6 8BW, United Kingdom.

Mrs. Rukhshana Yates nee Vazifdar

Aged 46 years, British National, 5/45-37, Chapman

Street, Gymea, NSW 2227, Australia

Mrs. Tina Jimmy Whyte,

aged 42 years, British National, 47, Black Brooks

Lane, Beckley, Kent, BR2 8AU, United Kingdom.

Miss Liza Darius Vazifdar,

aged 39 years, British National, 28, Shortlands

Gardens, Bromley, Kent BR2 OEA, United Kingdom

all Zoroastrians Parsees by faith and religion

3. Mayur Shah, alias Sanghrajka

Aged 48 years, Occ. Business,

Residing at 107, Kumar Corner Opp. Husseini

Baug, 1986, Convent Street, Pune Camp,

Pune-411001.

4. Uday M. Shah (Full name not known)

Aged about 40 year, Occupation : Business,

Residing at 107, Kumar Corner Opp. Husseini

Baug, 1986, Convent Street, Pune Camp,

Pune-411001.

5. Mrs. Sonal Parag Patalia

Aged about 48 years, Occupation: Housewife,

Residing at Patalia Bungalow, Near Old Railway

Station, Jamnagar, Gujrat-361001.

6. Mrs. Dharma Sham Rathi

Aged about 42 years, Occupation : Housewife

Residing at 243, Rasta Peth, Near Apollo Cinema,

Pune-411002.

7. Tushar N. Parikh (Full Name Not Known

Aged about 63 years, Occupation : Business and

Consultancy and residing at 6-B, Purnima, 20,

L, Jagmohandas Marg, Mumbai-400036.

8. Ms. Dr. Bhadra N. Parkh (Full Name Not known)

Aged 66 years, Occupation : Physician,

11776, Percivale Court, Cincinnati,

Ohio 45241, USA
9. Mrs. Kamalini Bharat Mehta
aged 68 years, Occ. Housewife,
residing at 301, Anand Kanchan, 115, Sir
Phirozshah Mehta Road, Vile Parle (E),
Mumbai-400057.

Mr. Kalpesh Dalichand Gopani

Adult, Occ. Business, Carrying on business in the
Name and style of Gopani Steels and Gopani
Alloys, at Godown No. 1, Building No. 9,
Raliyatbai Sidhpura Building, 2nd

Kumbharwada, Sant Sena Maharaj Marg,
Mumbai-400004 and residing at 302,

Prishank CHS Ltd., C. P. Road,

Opp. Bus Depot, Kandivali (E), Mumbai

Hemal Shishir Parikh alias

Hemal Viral Shah, aged: 42 years, Occ : Housewife,
residing at 7-B, Sett Minal, 16-A Pedder Road,
Opposite Jaslok Hospital, Mumbai-400026

To,

The Defendant Nos. 3, 4 and 8 abovenamed,

WHEREAS, the Plaintiffs abovenamed have instituted the above suit against the
Defendants praying the Defendants be decreed and ordered to quit, vacate and handover
quiet, vacant and peaceful possession of the premises being Godown No. 1 on the Ground
floor, Building No. 9, Raliatbai Sidhpura Building, 2"d Kumbharwada Lane, Sant Sena
Marg, Mumbai-400004 to the Plaintiffs and the Plaintiffs be ordered and decreed to pay Rs.
40,546.80 ps being the arrears of rent from January, 2010 to December, 2012 alongwith
simple interest and cost and Pending the hearing and final disposal of the suit, the
defendants, their servants and agents and anyone claiming through them be restrained by
an order of Injunction of this Hon’ble Court in any way from parting with possession and /
or creating third party rights, by entering into any agreement or giving the suit premises on
Leave and License basis to any third party and for such other and further reliefs as prayed
in the Plaint.

You are hereby summoned to file your Written Statement within 30 days from
service of summons and appear before the Hon'ble Judge presiding in Court Room No. 17,
5th Floor, New Annex Building, Small Causes Court, Lokmanya Tilak Marg, Mumbai-
400002, in person or by an authorized Pleader duly instructed and able to answer all
material questions relating to the suit or who shall be accompanied by some other person
able to answer all such questions on 29th October, 2026 at 11.00 a.m., to answer the
abovenamed Plaintiff, and as the day fixed for your appearance is appointed for the final
disposal of the suit, you must be prepared to produce all your witnesses on that day and
you are hereby required to take notice that in default of filing the Written Statement or your
appearance on the day before mentioned, the suit will be heard and determined in your
absence and you will bring with you or send by your Pleader, any documents on which you
intend to rely in support of your defence.

You may obtain the copy of the said Amended Plaint from Court Room No. 17 of this

Hon'ble Court

A (CR)Murrbai-d00016

2a.

2b.

2c.

2d.

2e.

2f.

29.

...Defendants

Given under the seal of the Court,
this 22"d day of September, 2026
Sd/-

Registrar

DEBTS RECOVERY TRIBUNAL NO. I,
MUMBAI GOVERNMENT OF INDIA
Ministry of Finance, Department of

Financial Services.

MUMBAI DEBTS RECOVERY TRIBUNAL NO. 2
3rd floor, MTNL Building Colaba Market,
Colaba, Mumbai - 400 005
EXH. 11
ORIGINAL APPLICATION
No. 613 of 2025

Summons

Deutsche Bank AG.... Applicants
'S
M/S. Shreeram Trading & Anr.
....Defendants

1.M/s Shreeram Trading Address at: 2nd
Floor, 203, Regal Diamond Centre, Tata
Road No.2, Opera House, Girgaum, Charni
Road Station, Mumbai, Maharashtra-
400004 And also at: Om Harihar Complex,
Gala No.D-20, Vadghar, Bhiwandi, Thane,
Maharashtra-42130.

2.NitaAnil Palrecha

1702, 17th Floor, Earth Pillar Khadilkar
Road, Girgaon, Kandewadi, Mumbai,
Maharashtra-400004

3.RasilaKetan Jain

Residing at: 1701, 17th Floor, Earth Pillar
Khadilkar Road, Girgaon, Kandewadi,
Mumbai, Maharashtra-400004
Whereas Original Application No.613 of 2025
was listed before Hon'ble Presiding Officer on
18.08.2025
Whereas this Hon'ble Tribunal is pleased to issue
of summons / Notice on the said application
under section 19(4) of the Act, (TOA) field
against you for recovery of debts of Rs.
24,43,462.44/- (Rupees Twenty Four Lakhs
Forty Three Thousand and Four Hundred
Sixty Two and Paise Forty Four only
)-(Application along with copies of documents
etc. annexed).
Whereas the service of summons could not be
affected in ordinary manner and whereas the
Application for Substituted service has been
allowed by this Hon'ble Tribunal.

In accordance with Sub-Section (4) of Section 19
of the Act you the defendents are directed as
under:- (i) To show cause within 30 (thirty) days
of the service of summons as to why relief
prayed for should not be granted, (ii) To disclose
particulars of properties or assets other than
properties and asset specified by the applicant
under serial number 3A of the Original
Application,(iii) You are restrained from dealing
with or disposing if secured assets of such other
assets and properties disclosed under serial
Number 3A of the Original Application, pending
hearing and disposal of the application for
attachment of the properties. (iv) You shall not
transfer by way of scale, lease or otherwise,
except in the ordinary course of his business
any of the assets over which security interest is
created and/or other asset and properties
specified or disclosed under serial Number 3A
of the original application without the prior
approval ofthe Tribunal. (v) You shall be liable to
account for the sale proceeds realised by sale of
secured asset or other assets and properties in
the ordinary course of business and deposit
such sale proceeds in the account maintained
with the bank of financial institutions holding
security interest over such assets.
You are also directed to file written statement with
a copy thereof furnished to the applicant and to
appear before the Learned Registrar on
21.12.2026 at 11:00 a.m. failing which the
application shall be heard and decided in your
absence

Given under my hand and the seal of the Tribunal
onthis 15th day of September 2026. .

Registrar

In the court of Shri. M. S. Ligade,
6th Jt. C.J.S.D. & Additional C.J.M.
Belapur CBD
Notice to Accused

O.W.No. 2679/26
OMA 1100433/2015
Date : 12/06/2026

Complainant : JK Tyre & Industries
Ltd.

PUBLIC NOTICE

NOTICE is hereby given that our client is
negotiating with JGB BUILDERS
LLP(having its address at 353, 6th floor,
Satguru House, Linking Road, Khar
(West), Mumbai 400 052)(“Promoter”)
for the purchase of their premises more
particularly described in the Schedule
hereunder written (“Premises”), free from
allencumbrances/ third-party claims.

To,
Prakash Waman Kelkar
Add. National Engineering Works,

Nr. Vipul Weigh Bridge, Panvel, | |Any persons having or claiming any rights,

L"“_"‘b:' . 0&‘:32"' Dahisar  Gaon, | |title or interest or any demands or claims

algar ) over or to the Premises or any part thereof
Whereas your attendance is

by way of sale, exchange, gift, bequest,
lease, sub-lease, tenancy, leave and
license, mortgage, lien, charge, covenant,
trust, contract, agreement/ arrangement,
settlement, lis pendens, attachment,
decree or any orders from any court or
authority, or otherwise howsoever, is
hereby required to make the same known
in writing along with certified copies of
documents supporting such claim to the
undersigned having their office at
502/503, Precept Legal, 5thfloor, 'B Wing',
36 Turner Road, above Fab India, Bandra
(West), Mumbai 400 050, with a copy
thereof to be forwarded by email to
staff@preceptliegal.in and

necessary to answer to the charge
Section 138 R/W section 141 of
Negotiable Instrument Act. 1981/Section
25 of Payment and Settlement system
Act 2007.

You are hereby required to appear in
person before the day Shri. M. S.
Ligade, 6th Jt. C.J.S.D. & Additional
C.J.M. Belapur CBD on date
30/10/2026 at 11:00 am, Herein fail not
Further Directions as per order of the
Hon’ble Suprem Court.
ag) Itis made clear to you that, you that,

you can make an application for

compounding of the offenses at the
or second hearing of the case and
that if such an application is made,
compounding may be allowed by the

Court without imposing any costs on

you.

ah) If you do not make an application for | |flanian@preceptlegal.in within 10(ten)
Comlpou‘hdingfas aforesaid ":j?n itan | 1days from the date of publication of this
application for compounding is : o . : :
made before the Magistrate at a Notice, f;lllng which, claims, if any, shall
subsequent stage compounding can [ D& considered fo have been waived or
be allowed subject to the condition | |abandoned and our client shall proceed
that you will be required to pay 10% | |yith the purchase of the Premises.
of the cheque amount to be THE SCHEDULE
deposited as a condition for THE SCHEDULE
compounding with the legal services | [Flat No.1101 on the 11th floor of the
éuth?rgv, or ??Ch authority as the | |huilding named 'Satguru's Kismet', along
ourt deems Tit. . . .
ai) Similarly, if the application for with 3 car-parklng spaces, bea”ng
compounding is made before the | |N0S.1101A, 1101B and 1101C on the 3rd
Sessions Court or a High Court in | [podium level of the said building, which is
;‘Z‘gﬂgﬂn ding‘"mayaizez'nowei“g: constructed by the Promoter on the land
the condition that you pay 15% of bear!ng CTS Nos. 0/695 & G/696/A (part)
the cheque amount be way of costs. | [of Village Bandra, situated at 48 Carter
aj) Finally, if the application for | |Road, Bandra (West), Mumbai 400050.

compounding is made before the
Supreme Courts, the figure would
increase to 20% of the cheque
amount.
Any cost imposed in accordance with
the above Guidelines should be
deposited with the Legal Services
Authority operating at the level of the
Court before which compounding during
the pendency of proceedings before a
Magistrate’s Court or a Court of Session ) K
such costs should be deposited with the | | Mumbai, Dated this 28th day of
District Legal Services Authority. October, 2026.
Likewise, costs imposed with the State Sd/-
Legal Authority and those imposed in
connection with composition before the For M/s. P.rece'“ Legal' Advocates
Supreme Court should be deposited Flanian Dsouza, Partner
with the National Legal Services
Authority.
Given under my hand and the Seal of
the Court, this 30/10/2026

The Flat measures 203.33 square metres
RERA carpet area which excludes the area
of the covered decks/ sit-out area, the area
whereof is 11.28 square meters and which
have beenincluded in FSland as part of the
Flat in the plans approved by the BMC;
thus, the total carpet area of the Flat with
decksis 214.61 square meters.

By order,

Sd/-

Assistant Superintendent
Civil Court, CBD Belapur
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= DEVELOPMENT CORPORATION
(A Government of Maharashtra Undertaking)
Extension Notice
E Tender Notice No. 36/2026-2027 (Mumbai)

Vide above E Tender Notice, tender for following work
were published in Daily Apala Mahanagar, Mumbai, Daily
Free Press Journal, Mumbai, Daily Vrittamanas, Mumbai on
07/10/2026.

Sr. Name of Work Estimated
No. Cost
1 [M&R to NRB in TTC Indl Area ....... 29,57,903.00

Strengthening of fire alarm system at
Mahape Office

Now the Extension Notice is hereby issued for
extending the date of availability of E Tender on website of
https://mahatenders.gov.in for the above works.

The blank tender forms for above works will be
available upto 06/11/2026 on following website
https://mahatenders.gov.in

Please note that the bidders who have already
submitted / uploaded their offer will again have to reload or
resubmit their offer with or without change, such bidders shall
also note that if offers is not reloaded or resubmitted, their bid
will be out of completion for the this tender in particular.

Other contents of the tender notice remain
unchanged.

PUBLIC NOTICE
Notice is hereby given on behalf of my client
Mrs. VIDULA VIDYANAND PAWAR that the
original Receipt of Registration issued by
the Sub-Registrar of Assurances, Vasai,
bearing Sr. No. 5486, in respect of Agreement
for Sale registered on 06/12/1989 executed
by M/s. SETHI BUILDERS in favour of Mrs.
LAXMI RAMCHAND SHIVDASANI,
pertaining to Flat No. 211, 2nd Floor,
admeasuring 390 sq. ft. built-up, in the
building known as “SETHI PALACE”,
Ambadi Road, Navghar, Vasai Road
(West), Taluka Vasai, District Palghar, has
been LOST / MISPLACED and is not
traceable. Any person having any claim,
right, title, interest, share or demand in
respect of the said Flat or the said original
receipt, whether by way of sale, exchange,
gift, mortgage, charge, lien, lease, tenancy,
inheritance, possession, easement or
otherwise howsoever, is hereby called upon
to intimate the undersigned in writing, with
documentary proof, within 14 days from the
date of publication hereof, failing which such
claim, if any, shall be deemed to have been
waived and / or abandoned, and my client
shall be entitled to deal with the said Flat as
absolute owner thereof.
Place : Mumbai
Date : 28.10. 2027
Sd/-
ADV. ATUL SAXENA
Mob.:93238 12007
Email: thelegalprops@gmail.com

PUBLIC NOTICE

TAKE NOTICE that my clients:
1. Mr. Mayur Champshi Gindra, 2. Mr. Sumit Champshi Gindra
intend to purchase and acquire all absolute right, title, interest, and ownership
in the Flat and the Society Shares more particularly described in the Schedule
hereunder written, and | am investigating the title of the Sellers, (1) Ms. Vandana
Hastkant Khatri and (2) Ms. Hemani Hastkant Khatri, in respect of the said Flat
and Shares.
All persons having or claiming any right, title, interest, claim, or demand of any
nature whatsoever in, to, or against the said Flat, Society Shares, or any part
thereof, or upon the land whereon the building comprising the said Flat is
standing, by way of inheritance, succession, sale, gift, exchange, mortgage,
charge, lien, hypothecation, pledge, lease, tenancy, sub-tenancy, license, trust,
maintenance, easement, possession, decree, court attachment, lis pendens,
or otherwise howsoever, are hereby required to make the same known in
writing along with certified copies of supporting documentary evidence to the
undersigned advocate at his office address: Office No. 406, Sai Sadan Building,
76-78 Mody Street, Fort, Mumbai - 400001, within 14 (fourteen) days from the
date of publication hereof.
If no claims or objections are received within the aforesaid period of 14 days,
the purchase and transfer transaction will be completed without reference to
any such claim or claims, and the same, if any, shall be deemed to have been
completely waived, abandoned, and relinquished.
SCHEDULE OF THE PROPERTY ABOVE REFERRED TO
All that residential apartment bearing Flat No. 306, situated on the 3rd Floor,
admeasuring approximately 60.59 sq. mtrs. (equivalent to 652 sq. ft.) carpet
area [built-up area 72.70 sq. mtrs.], in the building known as "Hari Darshan" in
"Hariom Complex", belonging to Haridarshan Co-operative Housing Society
Limited, constructed and standing on all that piece or parcel of land bearing
Survey No. 15, Hissa No. 3/C, corresponding to CTS Nos. 80 and 81 of Village
Mogra, Ambewadi, R. K. Singh Marg, Taluka Andheri, in the Registration District
of Mumbai Suburban.
TOGETHER WITH 5 (five) fully paid-up shares of the face value of Rs. 50/- each
bearing distinctive numbers 096 to 100 (both inclusive) under Share Certificate
No. 20 issued by HARIDARSHAN CO-OPERATIVE HOUSING SOCIETY LTD.
(bearing Registration No. MUM/WKE/HSG/TC/13865 of 2007 dated 3” May, 2007).
is 28" Sd/-

Dated this 28" day of October 2026. ADV. RAHUL GINDRA

Advocate High Court

%‘éﬁ NASHIK MUNICIPAL CORPORATION, NASHIK
PUBLIC HEALTH ENGINEERING DEPARTMENT
(WATER SUPPLY)
E-Tender Notice No. 6 / 2026-27

Nashik Municipal Corporation, Nashik invites bids, &
Supplying water Tanker This Work publish E Tender Notice
No. 06/2026-27 Last Date & Time of issue of Blank Tender form
28/10/2026 to 04/11/2026 UPTO 3.00 website http://
mahatenders.gov.in Last Date of receipt of Sealed Tender form
04/11/2026 Public Health Engineering Department, (WS)
Nashik Municipal Corporation, Nashik. The detailed tender
notice, document would be available on www.mahatenders.
gov.in
Note: All the following necessary instructions / clarifications will
be published on the online website.

Sd/-
Superintending Engineer,
Public Health Engineering

Department (Sew)
Nashik Municipal
Corporation, Nashik

ST /1. /230 /38 f2.316/20/2038

M

Sd/-
Commissioner,
Nashik Municipal
Corporation, Nashik

INVITATION FOR EXPRESSION OF INTEREST FOR
DNR INDIA AUTOTECH PRIVATE LIMITED
INVOLVED IN MANUFACTURING OF AUTO PARTS AT MIDC WALUJ INDUSTRIAL
AREA, CHHATRAPATI SAMBHAJINAGAR, MAHARASHTRA, 431005
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS
DNR IndiaAutotech Private Limited
PAN:AAFCD5707P
CIN: U74900MH2016PTC271607
1903/1903A, 19th FLC, Haware Infotech Park
Sector 30A, Vashi, Navi Mumbai, Maharashtra,
India, 400706.
Notavailable
Industrial property situated at MIDC Waluj,
Chhatrapati Sambhajinagar and commercial
offices located at Kharghar, Navi Mumbai.
Not known.
As per last available financial statements for FY
2021-22, total revenue from operation was INR
9.44 Crore.
Nil
The financial statements and other details of the
CD can be obtained by sending an email at
ip.dnrindia@gmail.com
List of creditors is available on the website of
https://ibbi.gov.in/claims/claim-process/
U74900MH2016PTC271607
Eligibility criteria is mentioned in detailed
Expression of Interest document which can be
obtained by sending an email at
ip.dnrindia@gmail.com

Sl
1. | Name of the corporate debtor along with PAN
&CIN/LLPNo.

2. | Address of the registered office

3. | URLofwebsite
4. | Details of place where majority of fixed assets
arelocated

5. | Installed capacity of main products/ services
6. | Quantity and value of main products/ services
soldinlastfinancial year

=~

Number of employees/ workmen
8. | Further details including last available financial
statements (with schedules) of two years, lists
of creditors are available at URL:

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at
URL:

BRIHANMUMBAI MUNICIPAL

CORPORATION

Department : Chief Engineer (Mechanical & Electrical)
No.E.E.Mech.(S)/3987/M&E/Dt. 27 OCT 2026

E-TENDER NOTICE
The Commissioner of Brihanmumbai Municipal
Corporation invites online tenders for the following works from
the eligible bidders. The Bid start date and time and Bid
EndDate and Time is specified in the detailed tender notice
on BMC’s website under TenderSection and Mahatender
Portal.

Sr. No. Bid No.
1 | GEM/2026/B/8201697

Name of the work

Providing Personnel services to carry
out laundry activities at Municipal
Power Laundry, Bhoiwada, Parel.

The intending tenderers shall visit the BMC website at
http://portal.mcgm.gov.in and Mahatender portal website at
http://mahatenders.gov.in for further details of the tender.

Sd/-
EX. ENG. MECH (SOUTH)

Debts Recovery Tribunal - Il

PRO/1780/ADV/2026-27

Avoid Self Medication

IDFC FIRST Bank Limited

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and
presently known as IDFC First Bank Limited) | CIN : L65110TN2014PLC097792
Registered Office: - KRM Towers, 8th Floor, Harrington Road, Chetpet, Chennai- 600031.
Tel : +91 44 4564 4000 | Fax: +91 44 4564 4022

NOTICE UNDER SECTION 13 (2) OF THE SECURITIZATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
The following borrowers and co-borrowers availed the below mentioned secured loans from IDFC FIRST Bank
Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently known as
IDFC First Bank Limited) The loans of the below-mentioned borrowers and co- borrowers have been secured by
the mortgage of their respective properties. As they have failed to adhere to the terms and conditions of the
respective loan agreements and had become irregular, their loan were classified as NPA as per the RBI
guidelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated
with IDFC Bank Limited and presently known as IDFC First Bank Limited) are mentioned as per respective
notices issued more particularly described in the following table and further interest on the said amounts shall also

be applicable and the same will be charged as per contractual rate with effect from their respective dates.

Sr Loan Type of Name of borrowers and |Section 13 (2)| Outstanding amount as per
No.| Account No., Loan co-borrowers Notice Date Section 13 (2) Notice
1| 141393961 | Home Loan |1. Virendrakumar Suryakant | 08.01.2026 INR 51,36,839.37/-
141389074 Hegade
2. Chetna Nathbaba Kengar

Property Address : All That Piece And Parcel Of Flat No. 104 On The 1" Floor, Admeasuring 46.691 Square
Meters (rera Carpet Area) Equivalent To 502.58 Square Feet (carpet Area) In C- Wing In Building No. 5 In The
Project Known As "sai Proviso County" Navi Mumbai, Raigad, Panvel, Maharashtra, 410206.

sale/lease or otherwise.

Date : 28.10.2026
Place : Panvel, Maharashtra

You are hereby called upon to pay the amounts to IDFC FIRST Bank Limited (erstwhile Capital First Limited,
amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) as per the details
shown in the above table with contracted rate of interest thereupon from their respective dates and other costs,
charges etc., within 60 days from the date of this publication, failing which the undersigned shall be constrained to
initiate proceedings, under Section 13 (4) and section 14 of the SARFAESI Act, against the mortgaged properties
mentioned hereinabove to realize the amount due to IDFC FIRST Bank Limited (erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) . Further
you are prohibited under Section 13 (13) of the said Act from transferring the said secured assets either by way of

Sdi- Authorized Officer

IDFC First Bank Limited

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited
and presently known as IDFC First Bank Limited)

.| Last date for receipt of expression of interest
11.| Date of issue of provisional list of prospective
resolution applicants

.| Last date for submission of objections to
provisional list

.| Date of issue of final list of prospective
resolution applicants

.| Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

.| Last date for submission of resolution plans

.| Process email id to submit Expression of

12/11/2026, till 05:00 P.M.
22/11/2026

~

27111/2026

07/12/2026

12/12/2026

11/01/2027, ill 05:00 P.M.
ip.dnrindia@gmail.com

Interest
17.| Details of the corporate debtor’s registration | Presently, no documents are available which
status as MSME confirms the registration of CD as an MSME.
Sd/-
Mangesh V. Kekre

PUBLIC NOTICE

Notice is hereby given that we are
investigating the title of Mrs Pushpa
Khushalchand Gosar to the property being
Flat No 503/B, B Wing, admeasuring area
380 Sq Ft Built Up, on the 5th Floor,
Girivihar Darshan CHS Ltd (Aparna
Apartment) constructed on Plot No. 98 &
99 of East Agripada North Estate & Survey
No. 3450 (p), CS No. 2/1928 of Byculla
Division situated at Musa Killedar Street,
Keshavrao Khadya Marg, Jacob Circle,
Satrasta, Byculla (West), Mumbai -
400011, who has acquired the said
property by virtue of being the legal heir of
Late Mr Khushalchand Tejpal Gosar and
the other legal heir Mr Hemang
Khushalchand Gosar having released his
rights vide a registered Release Deed dated
26/09/2026 bearing Registration no.
MBES5-18077-2026 dated 26/09/2026.
Any person having any claim in respect of
the above referred premises or part thereof
by way of sale, exchange, mortgage, charge,
gift, maintenance, inheritance, possession,
lease, tenancy, lien, license, hypothecation,
transfer of title or beneficial interest under
any trust, right of prescription, or pre-
emption or under any Agreement or other
disposition or under any decree, order or
award or otherwise claiming howsoever are
hereby requested to make the same known
in writing together with supporting
documents to the undersigned at their
office at 310, Sai Chambers, Near
Santacruz Railway Station East, Mumbai
400 055 within a period of 14 days (both
days inclusive) of the publication hereof
failing which the claim of such person(s) will
be deemed to have been waived and/or
abandoned.

Dated 28" day of Oct, 2026

M/s AK Legal Partners, Advocates

PUBLIC NOTICE

Notice is hereby given to public at large
with reference to Public Notice dated
29/7/2023 and 8/8/2023 in Free Press
Journal on behalf of Ghatkopar Kajrolkar
CHS Ltd (Society) and the Society’s Tender
Notice dated 8/9/2026 for re-development
of the property described below that:

1. My clients M/s.Omega Real Tech Ltd
(demerged entity of M/s.Omega Investment &
Properties Ltd) are the Developers of the said
property under the Development Agreement
dated 2/2/2007 (Regn No.BDR-13/2816/2007),
the Irrevocable General Power of Attorney dated
2/2/2007 (Regn No.BDR-13/2818/2007) and
Supplemental Agreements dated 14/11/2011
and 30/11/2015 (Regn No.KRL1-10576-2015).
The said agreements contain no clause for
termination or expiry, and are valid, subsisting
and binding upon the Society.
2. The purported Termination Notice dated
24/7/2023 and the said Public Notice of the
Society are illegal and not binding upon my
clients, and have been challenged in Suit (L)
No.113948/2023 before the Hon’ble City Civil
Court Bombay. The said Suit and WP (L)
N0.5243/2024 arising therefrom before the
Hon’ble Bombay High Court, are pending.
3. My clients have a claim of Rs.104.40 crores
against the Society in respect of the said
property. The said Tender Notice does not
disclose the said proceedings, my clients’
claim or the demand of Rs.90 Crores raised
upon the Society by the Collector (Mumbai
Suburban District) towards the NOCs/approvals/
sanctions required for re-development.
4. Any person participating in the said tender
and/or dealing with the Society in respect of
the said property shall do so at his/her/its own risk
as to costs and consequences, subject to my
clients’ rights and claim, Section 52 of Transfer
of Property Act 1882 and the outcome of the
said proceedings, and shall not bind my clients.
SCHEDULE
Land bearing CTS.No.80 (pt), 80/1 to 80/64 of
Village Ghatkopar, Taluka — Kurla, admea-
suring approx. 24,609.60 sq.mtrs situated at
S.G.Barve Nagar, Golibar Road, Ghatkopar
(West), Mumbai — 400 084.
Place:Mumbai
Date: 28/10/2026

Sd/-

P.Y. Shankar,
Advocate, High Court Bombay.

18 A, 2™ Floor, Rajabahadur Mansion-Building
No.8, Amabalal Doshi Marg, Mumbai-400023

Profi

DNR India Autotech Private Limited

IBBI Reg. No: IBBI/IPA-001/IP-P00539/2017-18/10964
AFA Valid till 31/12/2026

Office No. 607, Chetak Center, Near Hotel Shreemaya,
RNT Marg, Indore (MP) 452001

Date: 28/10/2026
Place: Indore

GOVERNMENT OF MAHARASHTRA

Executive Engineer, Project Electrical Division,
Public Works Department, 5th floor,
Bandhkam Bhavan, Fort, Mumbai-01
e-mail : elprojectmumbai.ee @mahapwd.gov.in
Tel. No. 022-22013784
e-Tender Notice No. 31 /2026-27
Online percentage rate tenders in "B-1" form are invited by the
Executive Engineer, Project Electrical Division, Mumbai. for the
following work from The Electrical Contractor from Govt. of
Maharashtra. (as per env. no.1 document) e-Tender document can
be downloaded from the e-Tendering portal of P.W.D.,
Government of Maharashtra http://mahatenders.gov.in, The
Executive Engineer, Project Electrical Division, Mumbai reserves
right to accept or reject any tender. The conditional tender will not
be accepted.

Name of Work: Estimate
Cost put to
tender:
Est. No. ATAL/PED/PESD/NAB/26041/2026-27 | 17,48,664/-

Providing Temporary Services of 6 Mazdoors,
2 Wireman (Skiled Labour), 1 Lift Operator on
a Contract Basis for Attending to Electrical
Complaints at the New Administrative Building,
Mumbai, for a Period of 180 Days.

Download/ Sale Period: Date: 28.10.2026 to

Document
05.11.2026.

Bid Opening Date: 06.11.2026 after 11.00Hrs.
(Govt Of Maharashtra ,PWD,Mantralay Vide Letter No. sankirn
2022/P.K.104/Bldg.- 2 Date.14.02.2025)
All information about e-Tender is available on following website.
1. Contractor should Quote Price Excluding G.S.T. @ 18% will be
paid Extra.
2.http://mahatenders.gov.in
(If there will be change in e-Tender Notice, it will be informed on
above website)
3. Executive Engineer. Project Electrical Divn., Mumbai for office
Notice Board.
4. Criteria of post qualification is included in the work agreement.
EE/PED/TC/1344 /2026 Date: 23.10.2026
Sd/-
Executive Engineer
Project Electrical Division,

DGIPR 2026-27/3415 P.W.D.,Mumbai.

IN THE COURT OF SMALL CAUSES
AT _MUMBAI
R.AE. &R. SUIT NO. 513 OF 2026
1. Shree Sidhivinayak Temple Public Trust)
Through Trustee Shailendra Dattaram Sawant)
Plot No.69B, Siddhivinayak Temple, Near)
Bhuleshwar Rs., Kalbadevi, Mumbai - 400002.)
...Plaintiffs|
VERSUS
1. Murlidhar Gopinath Tapkir (Deceased))
Through Legal Heirs
1a. Sarika Narendra Sawant
Age: Adult, Occ: Not Known
1b. Kavita Avinash Kambli
Age: Adult, Occ: Not Known
1c. Kalpana Prashant Kokane
Age: Adult, Occ: Not Known
1d. Sagar Murlidhar Tapkir (Deceased) )
Age: Adult, Occ: Not Known Through Legal Heir)
Residential Address: Not Known Suit Premises: )
Plot 69B, Ground Floor, Shri. Siddhivinayak )
Temple, Room No.2, Near Bhuleshwar Temple, )

Bhuleshwar Rd., Kalbadevi, Mumbai - 400002.)
...Defendants|

To,
The Defendant No. 1a to 1c abovenamed
WHEREAS, the Plaintiffs abovenamed have
instituted the above suit against the Defendants
praying therein that this Hon'ble Court may be
pleased to evict the Defendants and direct the
Defendants to hand over a vacant and peaceful
possession of the said suit Premises i.e. Plot
No.69B, Ground Floor, Shri Siddhivinayak
Temple, Room No.2, Near Bhuleshwar Temple,
Bhuleshwar Rd., Kalbadevi, Mumbai 400002 to
the Plaintiff Trust and this Hon'ble Court may be
pleased to direct the Defendants to pay the
Mesne Profit from the date of eviction till the
handing over of the possession and for such
other and further reliefs, as prayed in the Plaint.
YOU ARE hereby summoned to appear and
directed to file your Written Statement within 30
days from the service of summons before the
Hon'ble Judge presiding over COURT ROOM
NO.14. 5th FLOOR, NEW ANNEX BUILDING,
COURT OF SMALL CAUSES, LOKMANYA
TILAK MARG, MUMBAI - 400 002, in person or by
an authorized Pleader duly instructed and able
to answer all material questions relating to the
suit or who shall be accompanied by some other|
person able to answer all such questions on
05th November, 2026 at 2.45 p.m. in the after-
noon, to answer the abovenamed Plaintiff, and
as the day fixed for your appearance is appointed
for the final disposal of the suit, you must be
prepared to produce on that day all the witnesses
upon whose evidence and all the documents
upon which you intend to rely in support of your
defence and you are hereby required to take notice
that in default of filing the Written Statement or|
your appearance on the day before mentioned, the
suit will be heard and determined in your absence.
You may obtain the copy of said Plaint from
Court Room No.14 of this Court.
Given under seal of the Court, this 24th day of

September, 2026. @

Sd/-
Registrar
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NOTICE

Mr. Anil Charles Pinto, a Joint Member of the Andrade House
Co-operative Housing Society Ltd., having 50% shares and
interest in the capital/property of the society for Flat no. 101(11),
Andrade House Co-operative Housing Society Ltd., C.S. no.
126 and 2/1526 of Mahim Division, Dayan Sagar, Raobahadur
S.K. Bole Road, Dadar (w), Mumbai - 400 028 and holding Flat
No. 101 (11) in the building of the society, died 3rd April 2026
without making any nomination. He held 50% shares vide Share
Certificate No. 9 dated_12/11/1999_ for Five fully paid up shares
of Rupees Fifty each, bearing distinct numbers from 41 to 45
(both inclusive). Mr. Anil Charles Pinto made a Will dated 19th
March 2018 thereto he bequeath this property in favour of his
wife Mrs. Marie Anne Pinto. The society hereby invites claims or
objections in writing from the heir/heirs, other claimants/objector
or objectors to the transmission of the said shares and interestin
the shop no: 1 and Garage No: 7 of the deceased member in the
capital / property of the society within a period of 15 days from
the publication of this notice, with copies of such documents and
other proofs in support of his/her/their claims/objections for
transmission of shares, title and interest of the deceased
member in the capital / property of the society. If no claims /
objections are received within the period prescribed above, the
society shall be free to deal with the shares and interest of the
deceased member in the capital / property of the society in such
manner as is provided under the bye-laws of the society. The
claims / objections, if any, received by the society for transfer of
shares and interest of the decreased member in the capital /
property of the society shall be dealt with in the manner provide
under the bye-laws of the society.

For and on behalf of

Hon. Secretary

Andrade House Co-operative Housing Society Ltd.,
Registration No. BOM/(WGN)/HSG/(TC)/3812/88-89

Place: Mumbai
Date : 28/10/2026
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